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MESSAGES FROM RAJY A SABHA 

SecretarJ: Sir, I have to report 
the following messages received from 
the Secretary of Rajya Sabha:-

(i) "In accordance with the pro-
visions of sub-rule (6) of rule 162 
{)t the Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Railway Passenger 
Fares (Repeal) Bill, 1961, which 
was passed by the Lok Sabh'a at 
its sitting held on the 15th March, 
1961, and transmitted to th£' Rajya 
Sabha for its recommendations and 
to state that this House has no 
recommendations to make to the 
Lok Sabha in regard to the said 
Bm." 
(Ii) "In accordance with the pro-
v'lsions of sub-rule (6) of rule 162 
of the Rules of Procedure and Con. 
du,ct of Business in the RojYII 
Sabha, I am directed to return 
herewith the Appropriation (Volp 
on Account) Bill, 1961, which was 
passed by the Lok Sabha at its 
.itting held on the 17th March, 
1961, and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this Housl' has no 
recommendations to make to the 
Lok Sabha in regard to the said 
Bill." 

I iii) 'I am directed 1.0 inform ,Ill' 
LoJr. Sebha that the Industrial 
Employment (Standing Orders) 
Amendment Bill. 1960. which was 
passed by the Lok Sabha at its 
aitting held on the 14th Decembp.r, 
1960, has been passed by the 
'Rajyl Sabha at its Iitting held on 
the 18th March, 1961. with tht' fol-
)owlng amendments:-

EruJctin" Formulo 

I. That at pale 1, line 1. for the 
1I'ordl "Eleventh Year" thf' words 
''1'wt'ltth Yt"ar" be ",bst/tuted. 

C/o,,!e I 

2. That at palle I, line 4. fOT the 
"lUre "1960" the figure "lM1" be 
.ub.ltituted. 

.i am, therefore, to return here-
with the said Bill in accordance 
with the provisions of rule 126 of 
the Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha with the reque!!t that the 
concurrence of the Lok Sabha to 
the said amendments be communi_ 
cated to this House.' 

INDUSTRIAL EMPLOYMENT 
(STANDING ORDERS) 
AMENDMENT BILL 

LAID ON' THE TABLE AS RETURNED BY 

RAJYA SAUliA WITH AMENDMENTS 

Secretary: Sir. 1 lay on the Table 
of the House the Industrial Employ-
ment (Standing Orders) Amendment 
Bill. 1961 which has been returned by 
Rajya Sabha with amendments. 

12~14 hrs. 
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MINISTRY (H' HEALTH 

Mr. Speaker: The House will now 
take liP discussion and voting on De. 
mands Nos. 43 to 45 and 124 relating 
to the Ministry 01 Health. for which • 
hours have been aUottE·d. 93 cut mo-
tions have been tabled to these De-
mands. Hon. Members desirous of 
moving cut motions may hand over at 
the Tab)£> within Hi minutes the num-
bers of the self'Cted cut motions. I 
shall treat them as moved it the Mem-
bers in whose names those cut motions 
stand are present in the House and the 
motions are otherwise in order. The 
time_;i'mit for speeches will. as usual, 
hf' 15 minutes fOr Membfors including 
movers of C'ut molio!}!>. 

I do no! propOl(' reading this from 
timp to time. T ~  are ~ r ll inl-
r ~ io . As !lOOn ftl a dt'mand is 
taken uP. eut motions will be handed 
over. Also, 15 minutes is the time-
limit for speeches ,enerally. except in 
special roses where some more time 
may be granted. Yelterdly a Social-
isl Mt"mber Wll!t very anxious to speak, 

-Movl'd with the rt'COmmendaUon of the President. 




